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{ 2018 AGRA CUSTODIAL DEATH }

NHRC finds ASP, DSP among 21 cops guilty, action ordered

HT Correspondent

letters@htlive.com

LUCKNOW : More than six years
after the custodial death of
30-year-old Raju Gupta at the
Sikandra police station in Agra,
the National Human Rights
Commission (NHRC) enquiry
has found 21 policemen guilty of
human rights violations,
including the then additional
superintendent of police (Rural)
and deputy superintendent of
police, senior government offi-
cials said on Wednesday.
Officials said the findings
include officers across various
ranks—three inspectors, two
sub-inspectors, five head con-
stables, seven constables, a

police driver and a computer
operator.

Following the NHRC report,
the Uttar Pradesh government
has directed concerned authori-
ties to disburse an interim com-
pensation of Rs 5 lakh to
Gupta’s family and initiate
appropriate action against the
officials named in the report.

A government order
uploaded on the official state
website on Tuesday stated that
compliance with the NHRC
directives must be confirmed
within 15 days.

The case was transferred to
the crime branch-criminal
investigation  department
(CB-CID) after the NHRC inter-
vened. Rajendra Prasad Yadav,

additional superintendent of
police at the CB-CID headquar-
ters in Lucknow, confirmed that
the investigation has concluded
and charges have been framed
under IPC Sections 304
(culpable homicide not amount-
ing to murder) and 340 (wrong-
ful confinement).

“17 personnel, including
the then station in-charge,
two sub-inspectors and four
head constables, were found
to have illegally detained Gupta
on suspicion of theft and
assaulted him in custody,
leading to his death,” Yadav
said.

The investigation report has
been submitted to the state gov-
ernment for prosecution sanc-

tion, as the accused are public
servants.

The then ASP and DSP,
although held responsible
for human rights violations by
the NHRC, were not named in
the CB-CID’s criminal case find-
ings.

CB-CID officials shared that
Raju Gupta, the resident of
Narendra Enclave on Galana
Marg, was taken into custody on
November 21, 2018, on a verbal
complaint from a local resident,
Anshul Pratap, who accused
Gupta of stealing a bag of
jewellery.

No formal complaint was
registered before the police
detained him.

While in custody, Gupta was

allegedly beaten in front of his
mother, Renu Gupta, who
pleaded with officers to stop.
His condition worsened, and he
was later declared dead at a
hospital.

However, she passed away
during the COVID-19 pandemic
before the case reached the
prosecution stage.

Post-mortem findings
revealed serious injuries,
prompting a murder case
against several police person-
nel, including those named
Anshul Pratap and Vivek,
among others.

The then inspector of Sikan-
dra police station, Ajay Kaushal,
was on leave, with Rishipal
Singh holding charge.
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Faith of citizens more in
criminal justice than civil justice
administration: NHRC chief

NEW DELHI: The faith of the
common man in this criminal
justice system is much more
than the administration of civil
justice, retired Supreme Court
Judge Justice V Ramasubrama-
nian said on Wednesday.

Ramasubramanian, who is
the chairperson of the National
Human Rights Commission
(NHRC), was speaking at the
launch of the country’s first com-
prehensive criminal law database
titled "The State of the System’
by Vidhi Centre for Legal Policy
at the Constitution Club here, a
release said.

"As a society, our psyche is
tuned to convert all civil cases
into criminal cases. As a lawyer,
I'have seen people who have lent
money, who could not get their
money back, they used to come

to me and tell me that somehow
you convert this into a crimi-
nal case, so that they get their
money back.

“Therefore, despite all the pit-
falls, you must admit this real-
ity that despite all the pitfalls
of the system of administration
of criminal justice, the faith of
the common man in this crimi-
nal justice system is much more
than the administration of civil
justice. They have more faith in
criminal justice,” the former apex
court judge said.

The NHRC chairperson
also spoke on the wide-ranging
implications of excessive crimi-
nalisation from the three per-
spectives of the citizen's ease of
living, the business communi-
ty's compliance burden and the
state's resource allocation. MPOST
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As society we tend to convert all civil cases into criminal: NHRC Chairperson

‘It is due to the system, the faith of common man in criminal justice is more than
administration in civil justice”

https://www.thehindu.com/news/national/as-society-we-tend-to-convert-all-civil-cases-
into-criminal-nhrc-
chairperson/article69483793.ece#:~:text=%E2%80%9CIt%20is%20due%20t0%20the,th
an%20administration%20in%20civil%20justice%E2%80%9D&text=As%20a%20society
%2C%200ur%20psyche,(April%2023%2C%202025).

Published - April 24, 2025 03:55 am IST - New Delhi

Ishita Mishra,Abhinay Lakshman

As a society, our psyche is tuned to convert all civil cases into criminal cases, said Justice
V. Ramasubramanian, Chairperson, National Human Rights Commission on Wednesday
(April 23, 2025).

The NHRC chief questioned laws that adversely impact the ease of doing business and
observed that it is due to the system, the faith of common man in criminal justice is more
than administration in civil justice.

Justice Ramasubramanian was speaking at the launch of a comprehensive database
documenting the extent of criminalization and punishment in India. The launch was
accompanied by the State of the System Report, released by the Vidhi Centre for Legal
Policy.

The report stated how more than 75% of all actions and omissions that are defined as
crimes under central laws are categorised as laws that deal with areas beyond “core
criminal justice”— such as shipping, taxation, financial institutions, and municipal
governance.

Based on the findings of a “crime and punishment” database created and launched by
the legal policy think tank, the report found that out of the 882 central laws currently in
force, 42% or 370 have criminal provisions in them, which together have criminalised
7,305 actions and omissions.

An analysis of these crimes defined in these central laws showed that less than a quarter
of these—1,800— are covered under 27 core criminal laws, according to the report.
These include laws like the Bharatiya Nyaya Sanhita, 2023, The National Security Act,
1980, The Immoral Traffic (Prevention) Act, 1956, The Unlawful Activities (Prevention)
Act, 1967, The Explosive Substances Act, 1908, The Protection of Children from Sexual
Offences Act, 2012, etc.
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Pointing towards a delayed judicial system, the NHRC chairperson also gave an example
of how in cases of a motor accident, a lot of drivers would plead guilty just to escape the
process of the entire case.

Further, the database showed that since 2022, i.e. since the Union government launched
efforts to decriminalise actions in obsolete laws and provisions under the Jan Vishwas
legislations, 402 actions and omissions had been decriminalised — which amounted to
about 5% of all acts defined as crimes in central laws.

The report goes on to look at the impact of this “overcriminalisation” on ease of living,
ease of doing business, and the rising burden it imposes on the criminal justice system.
It further suggests a “principled” framework to assist future efforts to decriminalise and
criminal law-making.

This comes even as the Union government announced in this year’s Budget Session that
it was bringing a Jan Vishwas 2.0 law to further decriminalise acts in the interest of ease
of doing business.

Among its suggestions, the report has called for the government to put all existing laws
under this framework and recommended processes for it to follow while making new laws
that include conducting a pre-legislative impact assessment, ensuring clear and precise
drafting, move towards alternative forms of punishment that follow principles of restorative
justice and non-custodial mechanisms, etc.

In its analysis, the researchers led by Naveed Mehmood Ahmed, noted that across 117
laws, 252 acts are criminalised that have to do with failure to furnish documents, returns,
or statements on time. These include compliances for returns on property, wealth tax,
and gifts.

Further, 112 laws contain general contravention provisions, which criminalised any non-
compliance of the law, “making the scope of criminalisation vague and unpredictable”. In
addition, many laws continue to criminalise routine everyday actions such as a parent
failing to comply with attendance order or failing to comply with requisition to state the
name and address of owners of premises.

Looking at the impact of criminalisation on ease of doing business, the report said that
124 crimes across 80 different laws criminalise obstructing a public officer without clearly
defining what counts as obstruction.

The report also highlighted the over reliance on imprisonment as a punishment for crimes,
noting that 73% of the crimes across the Central laws are punishable by a jail term ranging
from 1 day to 20 years. More than 300 different crimes are punishable by death, with
punishments like community service prescribed for just 0.1% of the crimes.

It went on to highlight that there was a “lack of proportionality and clear rationale in the
prescription of imprisonment”, citing the example of underage marriages. While marrying
under the age of 21 (for groom) and 18 (for bride) in punishable by up to 2 years’ rigorous
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imprisonment and/or fine up to 1 lakh under The Hindu Marriage Act, the same action
under The Foreign Marriage Act attracts a jail term of just 15 days, and yet under the
Indian Christian Marriage Act, it could be punishable by up to 7 years in jail.

Highlighting the strain that this “overcriminalisation” may be causing on the system, the
report added, “The default application of criminal law to every regulatory or social issue
prevents us from exploring more proportionate, fiscally prudent and effective alternatives.”
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Faith of citizens more in criminal justice than civil justice administration: NHRC
chief

https://www.hindustantimes.com/india-news/faith-of-citizens-more-in-criminal-justice-
than-civil-justice-administration-nhrc-chief-101745427533059.html

PTI | Apr 23, 2025 10:28 PM IST

Faith of citizens more in criminal justice than civil justice administration: NHRC chief

New Delhi, The faith of the common man in this criminal justice system is much more
than the administration of civil justice, retired Supreme Court Judge Justice V
Ramasubramanian said on Wednesday.

Ramasubramanian, who is the chairperson of the National Human Rights Commission ,
was speaking at the launch of the country's first comprehensive criminal law database
titled 'The State of the System' by Vidhi Centre for Legal Policy at the Constitution Club
here, a release said.

"As a society, our psyche is tuned to convert all civil cases into criminal cases. As a
lawyer, | have seen people who have lent money, who could not get their money back,
they used to come to me and tell me that somehow you convert this into a criminal case,
so that they get their money back.

"Therefore, despite all the pitfalls, you must admit this reality that despite all the pitfalls of
the system of administration of criminal justice, the faith of the common man in this
criminal justice system is much more than the administration of civil justice. They have
more faith in criminal justice,” the former apex court judge said.

The NHRC chairperson also spoke on the wide-ranging implications of excessive
criminalisation from the three perspectives of the citizen's ease of living, the business
community's compliance burden and the state's resource allocation.

During the event, a panel discussion was also held.

"The database documents every act and omission criminalised under 370 Union laws
enacted over the last 174 years and spanning 45 subject areas. It aims to empower
citizens, researchers and policymakers with a deeper understanding of the scope and
extent of criminalisation in the country.

It highlights inconsistencies in the prescription of punishments and proposes a principled
framework to guide future efforts towards decriminalisation and criminal law-making," the
release said.

This article was generated from an automated news agency feed without modifications to
text.
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Faith of citizens more in criminal justice than civil justice administration: NHRC
chief

https://www.millenniumpost.in/nation/offer-all-possible-aid-to-tourists-including-waiving-
cancellation-fees-govt-to-hotels-others-607902

BY MPost 24 Apr 2025 1:50 AM MPost24 Apr 2025 1:50 AM

New Delhi: The faith of the common man in this criminal justice system is much more
than the administration of civil justice, retired Supreme Court Judge Justice V
Ramasubramanian said on Wednesday.

Ramasubramanian, who is the chairperson of the National Human Rights Commission
(NHRC), was speaking at the launch of the country's first comprehensive criminal law
database titled 'The State of the System' by Vidhi Centre for Legal Policy at the
Constitution Club here, a release said. "As a society, our psyche is tuned to convert all
civil cases into criminal cases. As a lawyer, | have seen people who have lent money,
who could not get their money back, they used to come to me and tell me that somehow
you convert this into a criminal case, so that they get their money back.

"Therefore, despite all the pitfalls, you must admit this reality that despite all the pitfalls of
the system of administration of criminal justice, the faith of the common man in this
criminal justice system is much more than the administration of civil justice. They have
more faith in criminal justice,” the former apex court judge said.

The NHRC chairperson also spoke on the wide-ranging implications of excessive
criminalisation from the three perspectives of the citizen's ease of living, the business
community's compliance burden and the state's resource allocation.
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https://jantaserishta.com/local/tamil-nadu/new-types-of-human-rights-through-science-
and-technology-v-ramasubramanian-3970896

Kavita223 Apr 2025 8:59 AM
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TS TP gHA W BIEHIE P aaid A foran g1 fAof, ug=m NHRC

UP News: UgeRTTH & gU 3{Tde! gHa 8 AR T Al o HHFAIYHR &1 g THd gU SARleg
BIRPIC P AT ST TTols; Rig Arad = AT AHAINISR SHTART H HIHe Gol 63T G

https://www.abplive.com/states/up-uk/prayagraj-advocate-filed-complaint-human-rights-
commission-for-terrorist-attack-pahalgam-ann-2930821

By : FIgWIC HIE | Edited By: g JibTaH | Updated at : 23 Apr 2025 05:01 PM (IST)
Source : PTI
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2018 Agra custodial death: NHRC finds ASP, DSP among 21 cops guilty, action
ordered

https://www.hindustantimes.com/cities/lucknow-news/2018-agra-custodial-death-nhrc-
finds-asp-dsp-among-21-cops-quilty-action-ordered-101745421552370.html

By HT Correspondent, Lucknow | Apr 23, 2025 08:49 PM IST

A government order uploaded on the official state website on Tuesday stated that
compliance with the NHRC directives must be confirmed within 15 days.

More than six years after the custodial death of 30-year-old Raju Gupta at the Sikandra
police station in Agra, the National Human Rights Commission (NHRC) enquiry has found
21 policemen guilty of human rights violations, including the then additional
superintendent of police (Rural) and deputy superintendent of police, senior government
officials said on Wednesday. Officials said the findings include officers across various
ranks—three inspectors, two sub-inspectors, five head constables, seven constables, a
police driver and a computer operator.

Following the NHRC report, the Uttar Pradesh government has directed concerned
authorities to disburse an interim compensation of %5 lakh to Gupta’s family and initiate
appropriate action against the officials named in the report.

A government order uploaded on the official state website on Tuesday stated that
compliance with the NHRC directives must be confirmed within 15 days.

The case was transferred to the crime branch-criminal investigation department (CB-CID)
after the NHRC intervened. Rajendra Prasad Yadav, additional superintendent of police
at the CB-CID headquarters in Lucknow, confirmed that the investigation has concluded
and charges have been framed under IPC Sections 304 (culpable homicide not
amounting to murder) and 340 (wrongful confinement).

“17 personnel, including the then station in-charge, two sub-inspectors and four head
constables, were found to have illegally detained Gupta on suspicion of theft and
assaulted him in custody, leading to his death,” Yadav said. The investigation report has
been submitted to the state government for prosecution sanction, as the accused are
public servants.

The then ASP and DSP, although held responsible for human rights violations by the
NHRC, were not named in the CB-CID’s criminal case findings.

CB-CID officials shared that Raju Gupta, the resident of Narendra Enclave on Galana
Marg, was taken into custody on November 21, 2018, on a verbal complaint from a local
resident, Anshul Pratap, who accused Gupta of stealing a bag of jewellery. No formal
complaint was registered before the police detained him.


https://www.hindustantimes.com/cities/lucknow-news/2018-agra-custodial-death-nhrc-finds-asp-dsp-among-21-cops-guilty-action-ordered-101745421552370.html
https://www.hindustantimes.com/cities/lucknow-news/2018-agra-custodial-death-nhrc-finds-asp-dsp-among-21-cops-guilty-action-ordered-101745421552370.html

HINDUSTAN TIMES, Online, 24.4.2025

Page No. 0, Size:(0)cms X (0)cms.

While in custody, Gupta was allegedly beaten in front of his mother, Renu Gupta, who
pleaded with officers to stop. His condition worsened, and he was later declared dead at
a hospital. However, she passed away during the COVID-19 pandemic before the case
reached the prosecution stage.

Post-mortem findings revealed serious injuries, prompting a murder case against several
police personnel, including those named Anshul Pratap and Vivek, among others. The
then inspector of Sikandra police station, Ajay Kaushal, was on leave, with Rishipal Singh
holding charge.
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Mamata asks ministers to be more proactive on ground, cites Murshidabad
violence

https://www.hindustantimes.com/india-news/mamata-asks-ministers-to-be-more-
proactive-on-ground-cites-murshidabad-violence-101745429540549.html

By Tanmay Chatterjee | Apr 24, 2025 05:00 AM IST

Banerjee stressed that the Murshidabad violence would never have reached such a scale
if TMC legislators and MPs played their role

KOLKATA: West Bengal chief minister Mamata Banerjee on Wednesday told state
ministers that they should be more proactive on the ground, citing the recent communal
violence in Murshidabad, people familiar with the matter said.

“The chief minister said MLAs and ministers should reach out to all people and stay by
them round the year. A people’s representative, she said, has no religion or class of his
own,” a person aware of the matter said, citing Banerjee’s remarks at a meeting of the
state cabinet.

Banerjee also lamented that some MLAs made irresponsible statements in recent
months, and stressed that the Murshidabad violence would never have reached such a
scale if Trinamool Congress (TMC) legislators and MPs played their role, the person said.

Communal violence rocked the Jangipur sub-division of Murshidabad from April 8 to 12
when protests against the newly enforced Waqf (Amendment) Act led to rioting.

The violence claimed three lives. Haragobindo Das, 72, and his son Chandan Das, 40,
were hacked to death by a mob at Jafrabad village in Samserganj. The third person, Ezaz
Ahmed, 25, was Kkilled in firing by security forces.

The National Human Rights Commission and the National Commission for Women sent
inquiry teams to the affected areas last week.

The opposition Bharatiya Janata Party (BJP) has attacked the TMC, claiming that Hindus
were in danger in Bengal. BJP state president Sukanta Majumdar visited Jafrabad on
Monday and met members of the Das family.

TMC controls all three Lok Sabha seats in Murshidabad and 74 of the 76 assembly seats.
Two seats were won by the Bharatiya Janata Party in 2021.
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BRS president KT Rama Rao seeks public apology from CM Revanth Reddy in
Lagcherla case

The NHRC’s findings laid bare the “barbaric behaviour” of police personnel, whom he
accused of acting as a “private army” for Revanth.

https://www.newindianexpress.com/states/telangana/2025/Apr/23/brs-president-kt-
rama-rao-seeks-public-apology-from-cm-revanth-reddy-in-lagcherla-case

Express News Service | Updated on: 23 Apr 2025, 10:43 am
1 min read

HYDERABAD: BRS working president KT Rama Rao demanded a public apology from
Chief Minister A Revanth Reddy and the immediate dismissal of police officials who
reportedly harassed Lagcherla farmers, following a recent report by the National Human
Rights Commission (NHRC).

Addressing the media on Tuesday, Rama Rao stated that the NHRC had confirmed
systemic abuse and molestation of women during a controversial land acquisition drive in
the village.

The NHRC’s findings laid bare the “barbaric behaviour” of police personnel, whom he
accused of acting as a “private army” for Revanth. “Police officers treated young tribal
girls inhumanely, crossing all boundaries of decency. These are atrocities not just against
individuals, but against the very idea of justice,” Rama Rao stated.

Calling the report a “slap in the face” of the current administration, he said, “If the chief
minister has any dignity left, he should apologise to the Dalit and tribal communities and
resign.”

He lauded the NHRC'’s intervention as a sign that “justice, righteousness and humanity
still survive in this country”. “This government may try to bury the truth, but we will not rest
until every guilty officer is punished,” he declared.

Meanwhile, tribal families from Lagcherla donated Rs 1 lakh towards the BRS silver
jubilee celebrations.
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